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Governments the averages of which comes
to 1§ lakh per year. But since the
enactment of this Act in 1980, the
average has been reduced to 6,500 hectares
per year. We have made efforts to ensure
that there is munimum depletion of
forests and you can sce that in thesc
seven years, only 43 thousand hectares of
forest land has been diverted, the average
of which comes to about 6,500 hectares

per year.

So far as the projects are concerned,
no project is held up for clearance for
more than 30 d.ys. The Sta'es which
fulfill the conditions and send us t.e pro-
jects, final decis.on is tuken on thosc
projects within a mogoth.

SHRI MOHD. AYUB KHAN : Mr.
Speaker, Sir, you are aware thit Rajas-
than has been sutfering from  severe
famine conditions and human and animal
Life 1s in danger in the desert areas. Will
the hon. Minister state whether therc 18
any such scheme under the afforestation
programme by which there people could
be reseitlied in the forest ureas and g:ven
land so that they are able to earn their
living and forests are also protected and
arrangoments for water supp.y are made
as well ? Is there any such scheme,
(Interruptions) espec.ally for the desert
areas of Jhunjhunu, Sikar and Barmer ?

MR. SPEAKER : You have meantioned
water. We are affected by drought already,
you want to torment us by your questions
as well 7

SHRI Z. R. ANSARI : Sir, so far as I
understand, the question of the hon.
Member concerns shifting people into the
forest areas...

MR. SPEAKER : He did not mean
this. He meant that desert arcas should
be turned into forest areas so that people
can stay there itself.

SHRI BHAJAN LAL : Mr. Speaker,
Sir, the Indian Government has a desert
development scheme. Under this pro-
gramme, funds have been specially allotted
to Rajasthan so that maximum people
can be given employment in the desert
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areas and facilities provided for growing
trees as well. We have formuluited a
scheme and provided money to Rajasthan
Goverameat for this purpose.

SHR1 RAM PYARE PANIKA : Mr,
Speaker, Sir, it is true that after the
enaciment of the 1980 Ac:, the irea under
forests has increased and developed.
However, it is also true that states Like
Andhra Pradesh and Karnataka have
indulged in rapid fecling of forests to
enhuince their income overiuling the plan
of the Fo:est Department and have no
provided the 1.,ght of cultivation to the
tiibal people as it should have been done
under the Fourcst Tnibal Working Ylan,
(Interruptions)  S:r, 1 Apow from my
expericnce and | lLave seen the forests of
the country mysell.  Hence, I will iike to
ask two questions.

Firstly, will you give defi. ite instiuc-
tions to the State Governments to ensure
th.t the loss of tiees wh ch 15 incurted
by feeliug of furesis under the Waoiking
Plin are mude good by new pl.atat.on ?

Secondly, will you diect the State
Governments to abide by the . ssurance
given, 10 the Tribal! people of their right
of cultivation, speciaily by our Hon.
Prime Minister.

SHRI Z.R. ANSARI ' In rcgard to
question which h.:s been raised by the hon.
Member, we constuntly give guiiclines and
directions to the State Goveinments in
this matter.

[English)

Insurance aga inst Acts of Terrorism

+

*576. SHRI P. PENCHALLIAH
SHRI K. RAMACHANDRA
REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether steps have been taken to
give adequate publicity to the General
Insurance Corporation Scheme to provide



29 Oral Answiérs

cover for loss or dam:ge caused by acts
of terronism ulongwith cover for riots,
strikes and malacious damage ;

(b) if so, the dctails thereof ?

(c) whether it is also proposed 10
introduce a specific life insurance scheme
to cover loss of Iife due to .cts of terro-

rism ; and

(d) if so, the details tnereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
A statement is given below.

Statement

(a) and (b)., Wiuh eflect from 1Ist
January, 1987, insurance cover against
josses c.used by acts of terroristi has been
made av.ilable by the general (nsurance
industry .s an extension of the Riot,
Strrke and Malic ous Damage risks in
various classes of business. A press
releases hig ightirg introduction of this
cover has been ssued by the General
Insurance Corporation of India on
23/12/1986 1n all the leading newspapers
in India.

(c) «nd (). The LIC's polices both
Individual and Group cover rish of death
fiom .11 ¢ uses includ.ng those arising
from acts of tessor sm. A\s such, therc is
no nced to introduce a  specific Life
Insurance Scheme to cover loss of lite due
to acts of terra.ism. Simularly, any dJdeath
or bodily mmury, caused by teirorists s
covercd w.thin the scope of Personal
Acciden' Pul.cy of the pgeneral insuronce

indust: v.

SHRI P. PENCHALLIAH : 1 would
like to know from the hon. Mimster how
many peoplc Lave insured so far in the
country under this General Iosuiance

Corporation Scheme.

SHRI JANARDHANA POOJARY :
If the hon. Member is referring to the
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question regarding Policies that have
covered damages caused by acts of terrori-
sts after 1-1-1987—because that was intro-
doced from 1-1-1987—, 31,000 Policies
have been issued in the northern region
excepting State of Rajasthan).

SHRI P. PENCHALLIAH ;: My second
supplementry is this. What is the amount
paid ? Does it include Naxalite activities
in Andhra Pradesh ?

SHRI JANARDHANA POOJARY : So
far, twelve claims amounting to Rs. 19
lakhs in these cases have been maude
whether 1t is an .ctivity by any terrorist
or naxalite or any daco:t, this will be
covered, in the Policy. This depends upomn
the Insurance Policy taken.

SHRI K. RAMACHANDRA REDDY :
For pirt (c) of the question which said
whether it is also proposed to introduce
a specific Life insurance scheme to cover
loss of life due to acts of terrorism the
answer given is that as such there i3 no
need to intioduce a specific life insurance
scheme to cover loss of Life due to acts of
terrorism, 1 would like to inform the
Hon., Minister that becuuse these acts of
terrorism are on increase......

SHRI S. JAIPAL REDDY : Sir, the
Prime Minister, the Defence Minister znd
the Minster of State for Finance are
engaged 1n a serivus confabulation in the
House. Are they drafting the terms of
refercnce Sir ?

(Interruptions)

You may call the House to order, Sir.

(Interruptions)

MR. SPEAKER : Order, order.
(Interruptions)

SHRI K. RAMACHANDRA REDDY :
Generally, the insurance companies are
very reluctant to pay the policy amount
and they invent a number of excuses to
put hu;dles. So, what is wrong if the
Government comes forward with some
specific schemes to cover the loss of life
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due to the act of terrotism ? In that case
you will be forcing the insu ance compa-
nies to take these matters also aond give
life insurance schemes for the ‘ierrorist
activities.

SHRI JANARDHANA POOJARY :
The life insutance policies are already
covering the acts of terrorism, for the
Joss of lLfe caused due to the acts of
terrorism. That is why we have mentioned
that there is no nced of introducing any
new policy.

SHRI SYED SH*HABUDDIN : Mr.
Speaker Sir: Such polic es. covering
damages in riots and Civil disturbances,
have been in existence for a number of
years. Now they have been exteaded to
include damages arising out ol terrorism
also. 1 would like tu know the coverage
of these schemes during 1986 — the number
of policies that h.ve been tiken from the
Genera! Insuranc: Corporation under the
scheme as 1t was thep in exisience and the
pumber of beneficieries or the number of
claims made during 1986.

SHRI JANARDHANA POOJARY :
Sir, I have aiready stated that this scheme
has been introduced from 1.1.1987 and
already in the northern region (excepting
State of Rajusthan) 31000 policies have
been issued. About the ciaims also I have

SHRI SYED SHAHABUDDIN : You
bave said that the scheme which was
already in existence has been exiended in
1.1.87 10 cover the element of terrurism...
(Interruptions). . .... There w.s already a
scheme in existence to cover damages
during civil commotion or civil distur-
bance. Is that so ? If that is so, then
what was the coverage during 1986-—the
number of clams and the onumber of
policies ?

SHRI JANARDHANA POOJARY :
What I have stated was abou: loss of life
caused due to the act of terroiism. I have
referred to that. 1 clearly answered that
question placed by the Hon. Member. So,
this does not arise now.
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(Transiation)

SHR]I RAM NAGINA MISHRA : Mr.
Speaker, Sir, Punjab is suffering on
account of terrorism and every day the
terronists are killing people 1n cold blood
and many people have become their
victims. I want to know from the hon.
Minister of State for Finaoce whether
the families of the victims are granted any
finuncial assistance ? If you, then what is
the amount paid to them ? If not, then
will it be done in future ?

{English)

SHRI JANARDHANA POOJARY :
The loss caused duc to the acrs of terrorism
is aiready covered by LIC and also the
personal accident scheme of Genersl
Insurance. So far as compens.tion given
to the people who have been killed
because of the terrorist activities i1s concer-
ned, atready State Governments are giving
compensation for the loss of life due to
the act of tcrrorism.

Agreement with Cigarettee and Rubber
Films on Excise Matters Peading in Courts

°578. SHRI THAMPAN THOMAS :
Wiil the Minister of FINANCE be pleased
to state :

(a) whether Union Govecromert have
reached an agrecment with scveral
cigarette and rubber manuf.cturers regar-
ding excise matters pending ia the courts ;
and

(b) if so, the details of the agreements
and the names of the firms with which
such agrecments hasve been entered into?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) The
Governmen: have not reached any
agreement with cigarette and rubber
manuficturers regarding excise matters
pending in the courts.

(b) Does not arise.

SHRI THAMPAN THOMAS : Sir,
there was a press news regarding raids





